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F wASHY, TYAT 9T qTEATT F fAC aggea

g1adl ¥ fagardt #7 faqd & g3 9<
AT gfeFa g1 I g 1 3uT AJAdY 99d
FT IIQHT T F213 I IEN &1 I+AT IO
1/3 917 § S g1 & 1 gHIX QW T FHFT
gfama 9 g qT USEqT §F Jb FAA 10
afaud 4iFT F &1 i gra g1 & Freal-
Aleg & admr fs Fad 3 wfamg wm d
(TrsiearA) Staa § aiq gady afa® 218
g% 213333 98T & @y a3 3Iny 93
SHII AT Fegrel § agl av | a7 FqIAY
qFT SHITL HY HIAT HT T a7 747§ |
IR0 HAUFHAT THIT T qgqQe WaearT 4
ggdA F1 GEATTATT @I g1 74y § |

¥ & qETT § Af7 'l & grad
guasty N1 § 39 997 F G0 0F g
gaAraqu & foru fawg srasa gqam & fag
gfvarar & gy usEqT &1 WY fawy
sifg® agigar &Y A |

AT FY AFY TIT IT FHATE T TEF A F

faa fadig 39 IS 1T |

Fat & Fwfeos Sa & fad sty argy 79
agr @17 st «rfg @t AFfag gqm & faa
1< arfas st asf &1 faar w3 asi gw
gamrR adrd & wixa wfasx &) strar agr
g1 FUFHT qFq F T GU-HY FAT
qH |

(iv) Need for immediate allotment of
alternative land to families dis-
placed due to Kallada Irrigation

Project

SHRI K. KUNHAMBU (Cannanore) :
Sir, the Kallada Irrigation Project in Kerala
is nearing completion. With the completion
of this Project, a large part of the forest
area will be under water, and about 300
families living in that area will have to be
evacuated. Anticipatiog this, the Govern-
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ment of Kerala discussed this problem with
the representatives of the settlers in 1977
and 1978 and finally in 1981. After the
discyssion, it was decided that the people
who would be displaced would be resettled
in a place called Kalluvettam Kuzhi in the
Punalur forest division. Accordingly the
forest in this area has been cleared. But no
further step has been taken to allot this
land to them.

It is understood that the main hurdle in
allotting the land is the new Forest Act of
the Centre under which clearance from the
Centre is required to be obtained before
allotment of forest land.

As a matter of fact, forest in the above-
mentioned place was cleared long before the
new Forest Act came into force and, there-
fore, this area should be exempted from the
operation of the Act.

As the Project is nearing completion,
water level in the area is constantly rising.
More than 60 families have already been
evacuated to temporary shelters.

Therefore, I would request the Govern-
ment to immediately give clearance for the
allotment of this land.

(v) Need to declarec the Bhanj Puran
tribe of Orissa a Scheduled Tribe.

SHRI MANMOHAN TUDU (Mayur-
bhanj) : Bhanj Puran Tribe living exten-
stvely in Mayurbhanj district, Orissa is very
much neglected. Government of India has
taken several steps for the all round
development of SC, ST and other weaker
sections of the society. But the ccndition
of Bhanj Puran Tribe is getting worse day
by. day. The total population of this Tribe
is 5 lakhs in Orissa out of which 3 lakhs are
living in Mayurbhanj.

They have been agitating for the last
several years to include them in the S.T.
list.

A representation had been submitted
before the S.C. and S.T. Comniission by
Bhanj Puran Tribe to include them as S.T.
As these people are poor and illiterate, the
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Government of Orissa had requested the
Ministry of Home Affairs to identify such

people as ST. But it is unfortunate that

their genuine demand has been neglected.

The nature, living conditions, culture and
heritage of these people are similar to those
of other primitive tribes. Unless they are
declared as S.T. by the Government, their
status cannot be raised.

Mayurbhanj is sitnated on the border
of West Bengal and Bihar, Therefore, the
tension among the Bhanj Puran Tribe
should %e stopped immediately before it
spreads over the border States,

As such, I request the Government of
India to include the Bhanj Puran tribe as
Scheduled Tribe without any further delay.

(vi) Need to set up a Central University
at DBhopal on the lines of Central
Schools

DR. SHANKER DAYAL SHARMA
(Bhopal) : National integration is the
vital need of the time. Various steps are
being taken in this regard. One such
measure would be setting up of a Central
affiliating university, following the example
of Central Schools organisation which has
proved of great utility to the children of
Central Government employees throughout
the country.

The employees of the Central Govern-
ment and Public Undertakings, who are
transferred from one place to another find
it difficult to get admission in colleges of
higher education for their children. There
is the problem on account of lack of uni-
formity in curriculum and syllabus in insti-
tutions of higher education. Therefore,
these employees prefer to remain at the
same place. The proposed Central affiliat-
ing umversity would fill in the need for
providing higher education of uniform type,
syllabus and curriculum to the children of
such Central Government and Public Sector
employees. This will also inculcate toler-
ance and strengthen the bonds of unity and
nationalism, which would be in the larger
interest of the country. Bhopal, which is
centrally located and very well connected
by various means of transport, e.g. road,

rail, air etc., would be an appropriate place
for the headquarters of this university.
Bhopal is the capital of Madhya Pradesh,
the largest State in India which has no
Central University. Bbopal has also been
known for tolerance and freedom from
State or linguistic or communal bias. This
was the reason for Bhopal being chosen
by Pandit Jawahar Lal Nehru as the capital
of Madhya Pradesh. It would be an ideal

place for locating such a university.

I would request the Government to
consider this matter and prepare a scheme
for setting up this university which will
g0 a long way towards national integration.

(vii) Need for Consiruction of new bridges
over Ganga and Yamuna, near
Allahabad

s} Ao dofag (w7 @ TATIAIZ TEl-
AN & AT FATIIT AGAS AT GTIAT
A% 9 FgA §UAT F44 g9 feqq g1 qa &
g0 0F FAAL g AT & FIR7IT 7T JEY
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